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"~ In the Central Aéministrative Tribunasl
Calcutta Bench

MA 172 of 98 .

MA 171 ef 98
OA ef O7

~ Present Hen'ble Mr. D, Purkayastha, Judiciaﬁﬁﬁember

Smt, Gouri Jhampati
Vs. | ‘ ’ |
NJF¢ Railway |

e

Fer the Applicant ¢ Mri S.k'¥ Das, 1d. Advecate

For the ResPéndents: Ms. U, Sanyal, Id,.Advecste

Heard en : 2-7-98 : Dste of Judgement : 2-7-98

!
Heard 1d, Advecate Mri, Das ever an appglicatien fer candanatlan
of delayﬁfll@ by the applicant fer substitution ef nam%aln place of
‘her husbané late Dri, N.Ki Jhampati who filed the eriginal appllcatlan

fer revisien of pen51m1a§¥§ﬁﬁﬁ§§ﬁ§et@ him., Since it is a mattef

- of rev1sac»n of pensien, thereby cause of actieny is ruaning (Sne %ﬂ

fﬁét greund I de net find any 1mpediment tﬂ;igzdehdenatlan\
l/v»
of delay as prayed for &gr filing application te substitute in thﬁ@
regard. Accardlngly, prayer of cendonatien is allewed. I have %l&eﬁ

- heard ever the applicatlen for substitution of name ef Smti, Geuri:

Jhampati in place ef her husband Dr. N,K. Jhampati whe died en 1.12.97

leaving behind the applicant as his sele heir., But Ld. Adwecate Ns.
Sanyal for the respondents submlts that the applicent is net t§g$$ole
hefr of the decessed empleyee Dr; NiK. Jhampati. Thereby, all ;hé
legal heirs of the deceased sheuld be made parties in this case.

2, 1 havé censiéeréd the submissiens ef Ldi Advocates ef both the
parties and I find that it is a2 matter ef substitutien é@f&%me af?Smt.

Geuri Jhampati in place ef her husband and she is claiming statutery
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benefit ef pensien as admissible te her due te death ef her husbahd
whe filed the eriginal application fer fevisien ef pensien as claimed
in the applicatien. Se, I allew the prayer of substitution in res®
pect of applicant No.l with a liberty given te the'apglicaﬁt to file

i
apprepriste appliémtien fer substitutien of ether legal representative

" of the deceased, if she thinks fit and preper, Accerdingly, beth the.

MA aprlicatiens are ¢ isposed of after setting aside the abatement.

The eriginal application is admitted for hearing. Respeondents

are directed to file reply within 4 weeks frem to-day.

( D. Purkeyastha )
Member (J)



